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Application for reservation or 
change of name 
LLP FORM NO. 1
[Pursuant to section 71 of Limited Liability Partnership Act and rule 18(5) of Limited Liability Partnership Rules, 2009]
Note - All fields marked in   are to be mandatorily filled.
*
Part A:  Reservation of name 
    (a) *Whether applicant is an
      (b)  Designated partner identification number (DPIN)      
(c)  Name of the applicant
(d) Present 
     residential 
     address
(h) e-mail ID
(e) Phone
* 
1.  Application filed for
 Incorporating a new Limited Liability Partnership (LLP)
 Changing the name of an existing Limited Liability Partnership (LLP) 
*
2. Details of applicant
 Individual as Partner
3. Details of two proposed Designated Partners (one of them should be a resident in India) 
DPIN 
Name of the designated partner
 I.
*
Corporate identity number (CIN) or Foreign company registration number (FCRN) or Limited liability partnership identification number (LLPIN) or Foreign limited liability partnership identification number   (FLLPIN) or any other identification number
(f) Mobile
Date of resolution authorizing the nominee
(i)  Occupation
 Whether resident of India 
(DD/MM/YYYY)
Name of the body corporate
(g) Fax 
*
In case of nominee of a body corporate:  
*Whether designated partner is an 
 Individual as Partner
Nominee of a body corporate
Yes
No
Form Language
Nominee of a body corporate
       (II)  In case of conversion of private company or unlisted public company, enter the following details
     (ii)  Whether the firm is registered   
           If Yes, enter the following details: 
 (I)  In case of conversion of firm, enter the following details
Yes
No
Name of the company
CIN of the company
(in words)
 8. *Proposed monetary value of partner's contribution (in `) in figure
Please select the option
Please select the option
4.  Name of the state in which the registered office of the proposed 
     LLP is to be situated
5.  Name of office of the Registrar in which the proposed LLP is to be registered
*
*
6. *Whether the application is for conversion of firm or private company or unlisted public company into LLP 
Yes
No
      If Yes, state purpose 
DPIN 
Name of the designated partner
 II.
*
CIN or FCRN or LLPIN or FLLPIN or any other identification number
 Whether resident of India 
(DD/MM/YYYY)
Name of the body corporate
In case of nominee of a body corporate:  
*Whether designated partner is an 
 Individual as Partner
Nominee of a body corporate
Yes
No
Conversion of private company / Unlisted public company
Conversion of firm
Date of resolution authorizing the nominee
(DD/MM/YYYY)
   (i)  Name of the firm 
7.  *Description of proposed business activity (The under-mentioned business activities will be prefilled in Form 2. Also, note that  
      if the business activities consists of banking, insurance, venture capital, mutual fund,  stock  exchange,  asset  management, 
      architect, architecture, merchant  banking,  securitization  and  reconstruction, chit fund and  non banking financial  activities,
      a copy of the in-principle approval of the regulatory authority should be attached with Form 2 ) 
 based on the procedure laid down in the LLP agreement
 with consent of requisite partners
12. *Whether change in name is 
Part C:  Details regarding reservation of name or change of existing name of LLP
14. State the significance of the key or coined word(s), if any, in the proposed name(s) (in brief) 
(a).
(b).
(c).
(d).
(e).
(f).
(b).
(c).
(d).
(a).
*
Part B:  In case of change of name
(b)  Address of the
10.(a)  Name of the LLP
 9.   LLPIN 
registered office  of the LLP
(c) *e-mail ID 
*
11. *Whether change in name is due to change in business of the LLP
Yes
No
      If Yes, mention new/ changed business of the LLP
 based on the direction from Central Government
      If No, give other reasons for change of name
13. Proposed name of the LLP (Please give 6 names in order of preference) (Please note  that if  the name includes  banking, 
      insurance, venture capital,  mutual fund,  stock exchange,  Chartered Accountant,  Company Secretary,  Cost Accountant, 
      Advocate, CA, CS, CWA, asset management, non banking financial, architect, merchant bankers, chit fund, securitization 
      and reconstruction etc,  a copy  of the  in-principle  approval  of the regulatory  authority or council  governing  concerned 
      profession should be attached with Form 2)
Verification
To be digitally signed by
To the best of my knowledge and belief, the information given in this application and its attachments is correct and complete. I further confirm that the proposed name is not undesirable, identical or  too nearly resembles to that of any other partnership firm or limited liability partnership  or  body  corporate  or a  registered  trade  mark or a  trade  mark  which  is  subject  of  an application for registration other of any person under the Trade Marks Act, 1999.
Designated partner 
*DPIN of the designated partner
I have been authorised by the Limited Liability Partnership to sign and submit this application.  
Please select option.
Please select the option
For office use only:
Digital signature of the authorising officer
This e-Form is hereby approved
This e-Form is hereby rejected
(DD/MM/YYYY)
eForm Service request number (SRN)
eForm filing date
I have gone through the provisions of the Limited Liability Partnership Act, 2008 and rules framed thereunder and
Attachments
List of attachments
1. In case of change of name of an existing limited liability partnership, 
     certified copy of extracts of relevant LLP  agreement/certified copy
     of decision/consent of requisite partners
7. Optional attachment(s) - if any
2. Copy of Trade Mark Registration/ acknowledgement of application
    for Trade Mark Registration/ authorization to use Trade Mark
    
3. If change is due to a direction received from the Central Government,
     then a copy of such direction  
15(a).  Whether the proposed name(s) is/ are based on a registered trade mark or is the subject matter of
(b). If yes,furnish particulars of trade mark or application
an application pending for registration under the trade marks Act
Yes
No
*
(f).
*
*
(e).
6. Copy of approval from Central Government as a proof of no objection
5. Copy of Board resolution of the existing company or consent of 
    existing LLP as a proof of no objection
4. Copy of approval from the competent authority in case of collaboration 
    and connection with the foreign country or place
 I have been authorized by
(firm/ body corporate) to sign and submit this application.   
Please select option.
Date of signing
(DD/MM/YYYY)
ENGL
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